F.N0.305-18/2014-Q0S
Telecom Regulatory Authority of India
Mahanagar Doorsanchar Bhawan,
Jawaharlal Nehru Marg, Next to Zakir Hussain College,
New Delhi — 110 002.

Dated: the 14th November, 2014

DIRECTION

Subject: Direction for obtaining explicit consent of consumers for
provisioning non-subscription based Value Added Service
products embedded in SIM Application Tool Kit (STK) of SIM

card.

F.N0.305-18/2014-Q0S---- Whereas the Telecom Regulatory Authority of India
(hereinafter referred to as the Authority), established under sub-section (1) of
Section 3 of the Telecom Regulatory Authority of India Act, 1997 (24 of
1997)(hereinafter referred to as TRAI Act) has been entrusted with discharge of
certain functions, inter alia, to regulate the telecommunication services, ensure
technical compatibility and effective inter-connection between different service
providers, lay-down the standards of quality of service to be provided by the
service providers and ensure the quality of service and conduct the periodical
survey of such service provided by the service providers so as to protect the
interest of the consumers of telecommunication services;

2 And whereas the Authority had, in exercise of the powers conferred upon
it under Section 13, read with sub-clauses (i) and (v) of clause (b) of sub-
section (1) of section 11 of TRAI Act, issued the Direction NO. 305-8/2004-Q0S
dated the 3rd May, 2005, inter alia, directing all Cellular Mobile Service
Providers and Unified Access Service Providers that no chargeable value added
service shall be provided to a customer without his explicit consent and that
any value added service, which was earlier being provided free of charge, shall
not be made chargeable without the explicit consent of the customer;

3. And whereas the Authority had, in exercise of the powers conferred upon
it under Section 13, read with sub-clauses (i) and (v) of clause (b) of sub-
section (1) of section 11 of TRAI Act and clause 11 of the Telecom Tariff Order,
1999, issued a subsequent Direction No0.303-1/2006-QOS dated the 30"
October, 2007 directing all the Access Service Providers (including M/s BSNL
and M/s MTNL), inter alia, to provide toll free facility for registering requests of
customers for unsubscribing any value added service, the manner in which the
offer for value added service is to be made; to obtain explicit consent of the
consumer for value added services offered through tele-calling etc. and to keep
complete records of the explicit consent obtained from the customer for
subscription to the chargeable value added services for a period of one year;
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